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MO RDER

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the order
of the Commissioner of Income Tax (Exemption), Ahmedabad [hereinafter

referred to as ‘“CIT(E)’] dated 30/03/2025.

2. A request letter dated 20t September-2025 of the Ld.AR for the
assessee, has been placed on the file, wherein it is stated that the appellant

seeks permission to withdraw the captioned appeal. The Ld. Departmental
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Representative for the Revenue did not express any objection in this regard.

Accordingly, the prayer of the assessee for withdrawal is accepted.

3. In the result, the appeal of the assessee is dismissed as withdrawn.

Order is pronounced under provision of Rule 34 of ITAT Rules, 1963
on 26 /09/2025.

Sd/- Sd/-
(Bijayananda Pruseth) ( Sanjay Garg)
Accountant Member Judicial Member
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